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CENTRAL ADIIINISTBATTVE TR.IPI'NAL--PnrNerPAL srNcu, NEtv DELIII

o. A. NO,2t99/ 2003

Tuesday, thie the 9th day of September, 2OO3

HON,BLE IB. SEAilTEB RAJU' TTEIBEB (J)

Smt. Poonam Sharma,
W/o Shri Ani.l Kumar Sharma,
SUPW Teacher JNV,
Gaziabad (U. P),
Rlo JNV Gaziabad

Appl icant
(By Advocate : Shri Subhash Sharma)

Vereug

Navodaya Vidyalaya Samiti,
through its Comiseioner,
Ministry of lluman Regources & Development'
Administrative Block,
I.G. Stadium, I.P. Estate,
New Delhi 11O 002

Pr incipal JNV,
Gautam Budh Nagar,
Gaziabad (U. P. )

Dy. Director,
Navodaya Vidyalaya Samitl,
B-lO, Sec. C
Aliganj, Lucknow
(u. P. )

Respondente

OBDER(OBAL)

BY SE+NIEB BAJU. TETBEB(J)

Heard learned counltel for applicanE.

2, Learned counael submits that on 29,?,2OO3 there wae

an incident in rhich some Harijan students were brutally

beaten up by the Principal. The parents of the studente

approached the District Magistrate and complained about the

aame, and an inquir.rr was initiated. The Principal
I

approached the applicant and deeired to depose a statement

in his favour in the enquiry, which the applicant declined

to do so. The applicant anticipated some retaliation from
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the Principal and iepresented about the Eame before

Head of office. However, oD 14.8.2003 the applicant

been traneferred to Poonch Navodaya Vidyalaya.

a

represented against the transfer on 14.8 ,ZOO3 which has not

been disposed of ae Yet.

3.Astherepresentationoftheapplicantiepending,
this oA is dispoeed of at the admiesion staSe itself with a

direction to the respondents to dispose of the

representation by a detailed and a speaking order within

two weeks from the date of receipt of a copy of thie order'

The present oA may also be treated a8 a additional

representation. Tilf the refresentation le disposed ot,

the impugned order shall not be given effect to. In the

event the applicant ls not satiefied with the order to be

passed by the reepondents, liberty ie granted to the

applicanttoproceedinthematter,ifaoadvised,in
accordance with law.

4, Begietry is directed to send a oopy of this order

along rith a copy of the OA to the respondente'
a

s. Ko,P
(SEANf,EN BAJU)

IEIBEB (J)
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